
OPEN CQJRT 

CENTRAL AD!k1INLSTRA TIVE TRIEUW-\L 
AL!Arf\BAD fJ§J.CH, ALl.AHABAD. 

Allahabad, this the 26th day of March, 2004. 

QJOBUM ; HON. MR. JIBTICE S.R. SINGH, V.C. 
HON. MR. D. R. TIWARI, A .M. 

O.A. No. 1077 of 2002 

I<amlesh Kumar Rawat S/0 Sri Ram Lakhan rv'O Harpur, Post 

Pipiganj, District Gorakhpur ••••• • ••••• Applicant. 

Counsel for applicant : Sri Arv ind Srivastava. 

Versus 

1. Union of India through its General Manager, Northern 

Eastern Railway, Gorakhpur. 

2. The· Divisional Railway Manager, , Northern Eastern Bailwai 

Lucknow. 

3. Manager Printing and Stationary, Northern Eastern 

Ba ilway, Gora khpuz- • 

. . . ·-· ~ ... - ••• :- .. Respondents • 

Sri D. Awasthi. Counsel for .respondents : 

0 R D E B. (OBAL) 

BY HON • .MR • .JU~TICE S .R. SINGH, V.C. 

Heard Sri K. K. Shukla holding brief of Sri Aivind 

Srivastava, learned counsel for applicant, Sri D. Awasthi, 

learned counsel for respondents and perused the pleadings. 

2. The applicant herein has prayed for issuance of 

a direttion to the respondents to consider the case of the 

applicant for appointment on any suitable post under 'Loyal 

quc ta ". lt is not disputed that the Railway Board bad taken 

a decision in the year 1974 to give employment to the sons 

and daughters of Railway staff under 20% Loyalty quota which 

meant for those Bailway~~worked during the strike 

period. The father of the applicant, it is alleged, worked 

during strike period in the year 1974 and the Divisional 

Superintendent, North Easte.r:.n Railway, Lucknow Junction in 

his letter dated 10.5. 74, had allowed Sri Bam Lakhan, fa the 

of the applican~ to work as Fitter Khala si and had given an 

~ 



: 2 : 

assurance that his son would be engaged in Railway service 
~ 

according to qualification after attaining ~ majority. 

In the counter affidavit, it has been stated that loyalty 

quota was stopped since 31.12.1975, which is clear frcm the 

circular issued by Ministry of P.ailways (.Railway Board) 

dated 10.9.1975 enclosed as Annexure-9 wherein it has been - 
~~~~~ 

ma de clear that the Railway Boa rd has decided that ~he sons 

and daughters of Railway staff in tems ~f the order dated 

J.3 .2. 74 1 should not be made beyond 31.12. 75 1• Since the 

loyalty quota has already been given up, the Tribunal cannot 

issue a direction to the respondents to give a suitable 

appbintment to the applicant under the said quota. 

3. In view of the above discussion, the O.A. is 

dismissed. 

No order as to costs. 

A.M. ~ v.c , 

As tha i;is/ 


